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THE TAMIL NADU PRIVATE EDUCATIONAL 
l NSTITUTIONS (REGULATION) ACT, 1966. 

ARRANGEMENT OF SXCTIQNS. 

CHAPTER I. 

~ f i c , ~ f ;  title, extent, application and commence~nt,  - 

CE-IAPTER 11. 

PERMISS~ON FOR ES'I'AHL SSHING OR RUNNING PRIVATE 
EDUCATIONAL INSTITUTIONS. 

" I  - 

3. Privlte educational institution to obtain permission. 

4. Application for permission. 

3. Requirements with respect to name of private edu- 
cational institution. 

6. Grant of permission. 

7. Po~rcr  to cancel permission. 

3. Trarxfer of  permission. 

9. Special provision Agarding certificates, deprees or 
di;~lomas, issued by private educational institu- 
tions. 

10. Alitiuai Iist of  privgte cdup~tjwal institutions to be . - 
pub!ished. 

-- 8 

r r  x , , 2  
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CCOUNTS, AUDIT? INSPECTION AND RETURNS. 

69 

I*ual audit of accounts. 

. . 
Ij, Closure of private educat~ooa~ mstlrut~on, 

! 

r5. Directions of the competent authority. 

iv&e kducational institutions 
etc., and information. 

CHAPTER IV. 

MISCELLANEOUS. 

furnis 

17. Appeals. 

I?. penalties. 

19. Offences by companies* 
/ *  

20. Cognizance of offences. 

ower to exempt 
3. Competent authority, etc., to be public scrvraut. 
. Civil courts not to decide questions under this Act. 

Fillality of orders passed under this Act. 
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 tiv vat^ ~ d k t i o n a t  institt,tions (Regulation) 

'[TAMIL NADU] ACT No. 23 OF 1966.3 

[ H I C L ' I V Z ~  rhr oss,?nt of the President orz the 19th Jarzuary 
1967,$tir.st published in the Fort St. George Gazette 
on [he 25th Junuury 1967 (Maglza 2, 1888).] 

,111 ,:cl tc pi.o~:ido jbi. tlze regulurion of certain unrecogniseJ 
private etlrtcutional institutions in the 3[Stare of Tamil 
>dadu]. 

jt enacted by tntr Legislature of the Y[State of Tamil 
~ a d u j  in the Scveateentb Year of the Replblic of India 
as fallows: -- 

CHAPTER I, 

Skort title, 1. (1) This Act lllay be called the [Tamil Nadu] Private 
extent, Educational Institutions (Regulation) Act, 1966. 

. application and 
oQmmencemen t. (2) It extends to the whole of the "State of Tamil 

Nadul. 

(3) (a) Sections 5 and 9 shall apply LO ~VCT:,  prlvatt 
educational institution. 

(b) The orher provisions of this Act shall apply to 
evxy private educational institution having at any time 
inore than- 

(i) fifty students on its rolls, in case it imparts, 
technical education ; or 

- -- - --- ..- 
1 These wards were substituted for tile word " Madras " by the 

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptof ion of Laws (Second Ame: ldment) Order, 1969. 

z For Statement of Objecis and Rea , ns, see lbrt Sr.George Gurefte 
Extraordinary, dated the 5th Aug~st 966, Part IV-Section 3. 8 

3 This expression \.as sul?stituted for the exprasioo *' State of 
bfildras " by the ralnil N:tdu r\~)dj t~. t t lon OF ~ a w s  Qrder, 1969, 
as amended by 111e Tamil Nadu Adaptation of iLaays(Sqm& Amend. 
ment) Order, 1969, . \ .  
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ndred students on 

(iii) six thousand rupees $s its 

(c) Notwithstanding acytl.;~: r( 
(b), nothing contained in this Act 

tional institution- 

affiliated to, any 

(ii) itripatting medical educatio 

ernment may, by notification, appoi 

- - 

its r'olls, in any 

annual receipts. 

~ntained in clause 
shajl apply to any 

I&, 
' k  

?A. a (i) maintained, recognised or approved by. or 
wder authority from the Government or maintained or 

University estab- 

t ,  

i'(4)* rt shall come into force on such date as .the 
nt. 

2 In this Act, unless the context otherwise requires,-- 
7 

- - 
D granted or conferred by- 

(i) any Univarsity established by law ; or 
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(2) any body of individuals not falling under sub- 
clause li) or (ii) established or approved, 

in this behalf by the Central Government or any State 
Gov :rnrnent ; or 

* I' 

, . 

(iv) any other institution not fallirq under sub- 
&use (i), (ii) or (iii) ; 

(cj " competent authority " means any person, officer 
or other authority authorised by the Government, 
notification, ro perform the functions of the compete 
authority under this Act for such area or in relation 
such class of private educational institutions, as may b 
specified in the notification ; 

1F 

(d) " Government " means the State Governdent:. -$ 

( A  ccrnanager" in relation to a private cducatio 
institutio~t means the person in whom the authority 
manage and conduct the affairs of the private education 
instituiian is vested ; 

(f) " private educational instituiibn " @ a n 8  
~ollege, school+.or otwr institution, yhether or not c 
a tutorial college, school or institute or trailiing* 
established and run with the object of'preparing, trai 
or guiding its students for any certificate, degree or di$i 
and includes any institution mentioned in sub-olause 
of clause (8. 

I a C *  . . 

- ..XW *-r -. . 
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CHAPTER 11. 

ION FOR ESTABLISHING OR RUNNING PRIVATB 

EDUCATIONAL INSTITUTIONS. 

.3.'~ave as otherwise provided ,in this Act, on or after Private 
date of the ccrmmencement df this Act- educational 

instnuuvu 

d'j: (a). no priv~te educational institution in existence obtain 
dn that date shall, after the expiry of six months from the y ermisslon , 

b d  date, be run ; and 

, (b) no private educational institution shall be esta- 

kthout the permission of the competent authority 
b d  except in accordance with the terms and conditions 
specified !a in such permission. 
14 " 
a,.4. (1) The manager of every private educational insti- Applicatic 

rrerrniecinl 
httinn in existence on the date of the commen cement ( 

Prc h is  Act and of every private educational institr~tion 
bosed to be established on or after that date shall make 
an application to the competent authority for permission 
to rufi such institution or to establish such institution, as 
the case may be. 

(2) Every such application shall- 
." C , 
I, 

(a) be in the prescribed form ; 

(b) be accompanied by such fee not exceeding five 
hundred rupees as may be prescribed ; and 

(c) contain the fc~llowing particulars, namely:-- 

(i) the name of the private educational institu- 
n and the name and sddress of the manager ; 

(ii) the certificate, degree or diploma for which 
ate; educational institution prepares, . . .. trains or . *  

poses 
zate, ( 

pr epar 
;tee or 

'e, tra 
diylc 

uide its stuae 
.ich it grants 

killfcrs or proposes to grant or conter ; 

b,.  (&) the amenities available, -or proposed to be 
ade bailable to students ; P* * 

I 
:5 

583 

3 

I for 
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Requirements 
with respect 
(0 name 
of private 
educational 
institution. 

Grant of 
permission. 

(iv) the names of the members of the teaching 
stae and the educatioual qualifications of ,  each ., 

* . '. .' i: i: 4 

member ; 

(v) the equipment, laboratory, library and other. 
facilities for instruction' ; . i .r .. r '  .< 

* .  * C I  . 4 &!I1 

(vi; tbe number of students in the private edu- 
cational ins~itution and the groups ' into which they are 
divided ; ' \ I f l . 1 4  d 1 , 

3 :id?> > <,: 

(vii) the scales of fees payable by the students, ; 
< < 

(viii) the sources of income to ensure the finan'cia~.. ' 

stability of the private educational institution ; 
L ' I !  ! 

(ix) the situation and . the description 'of .*the ' " 
buildings in which such private educational institution* 
i s  being run or is proposed to be established ; and 

i t i j  .I. 

(x) such other particulars as may be prescrib6d; 
8 . "  I 

. . $ % %  

4 ''t * 

5. (1) Every private educational institution . &hall I . .  

include in its nama-- . a 

(a) the words "Tutorial Centre " or "Tutorial 
Institute", if it prepares, trains or guides its students for 
any certificate, degree or diploma gra~~ted or conferred by 
any Uni-~ersih~ established by law or by ar.y institution, 
officer, authodty or body of inl;viduals mentioned in sub- 
clause (ii) or (iii) of clause (b) of secbon 2 ; and 

(b) tht; v~ords " Training Centre ", if it is an 
institution mentioned in sub-clause (iv) of clause (b) of 
section 2. 

(2) Subject to the previsions of sub-section (i), no 
private educatio~lal institution shall style itself under ally 
name except in accordance with such rules as may be made 
in this behalf and without the approval of., the competent 
authority. 

(d'. 
i . .  

6. receipt of an application under section 4 the 
competellt autherity may grant or refuse t$ graot the 
pel n~ission after taking into c6nsider;ltion- the particda~y; 5 

contained in s ~ ~ c b  application ; 
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i+- . - - a  . . 

> 4  d: Act 231 Private Mtcationai f stirlrrio,rs ,(degujdtim) . JXS;Y 

permission shall not be refused under 
h unless the applicant has been given an oppor- 

ty  'bf maf ing his representations : 

d* further that in case of refusal of the permission 
ant shall be entitled to refund of one-half of the 

'the fee 'accompanying the application. 

nt authority may, at any time, cancel-Powef to 
d under section 6, if such permission P,nission, 
fraud, misrepresentation or suppre- 
iculars or where after obtaining the 
ntravention of any of the ptovisions 

s Act dr any rule mede thereunder or of any of the 
.or conditions af the permission or of any direction 

by the competent authority under this Act. 
L 

* ,  

1 1  

lling the permission under sub- 
competent authority shall give the manager 

of making his representations. 

the management of any priva!eTransfer of 
itution is proposed to be transferred, t1.p permisslou. 
e person to whom the management is 

sfcrred may, bc fcre such transfer, 
e competent authority for approval of 

sfer of the mmanagemc nt of the pri- 
stitution, without approval having been 
ransfc-r under clause (a), the transferee 

if he desires to run it as such, within three months 
date of the transfer, apply to the competent autho- 
r approval of the transfer. 
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d bi&e gdumrioncji ifistiction. (keg.iano., ti966 : T. N. Act il 

Special 
provision 
regarding 
certificates, 

. degrees or 
diplomas 
issued by 
private 
cducat ional 
institutions, 

Annul list of 
private 
educati onal 
institutions to 
be published. 

- - - ~ ~ l m m +  T r n  - 
do,' 

f? 
p p p p  

(c) An application under clause (a) or (b) shall be 
in such form, contain such particulars and be ac&m- 
panied by such fee not exceeding two hundred and fifty 
rupeesas may bc prescribed. 

(2) The competent autlxority may, on receipt crf the 
application and the fee undcr sub-section (1) and aftcr 
making such inquiry as it thinks fit, approve the transfer 
subject to such conditions es it may impose or rehse 
such approval: 

Provided that the approval shall not be refused under 
this section unlcss the applicant has becn given an oppor- 
tunity of making his repres~ntat ions. 

9. Any certificate, degree or diploma issued by any 
insthution mtntioned in sub-clause (iv) of clause (b) 
of section 2 shall be in such form and contain such parti- 
culars as may be prcscribcd. 

10. The Government shall publish on or &fore the 
first- day of June in each grar in the *Fort St. George 
Gazette, a list containing fh2 names of all private edu- 
cational in:,titurions which have been granted permission 
under section 6 during the period ending with the thirt 
first day of March immediately preceding and a list 
private edu~cational institutions in relation to wbsch su 
permission has been cancelled during the period afore 
said, 

* Now the 

.-. 
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CHAPTER LII. 
. * '  - 

. . .* 
Accom~s, AUDIT, I ~ P B C T I O N  AND R ~ U R N S .  

I 

lr. Every private educational institution shall keep ~ ~ c ~ ~ ! ~ ~ ~ .  
ccounts in such manner and containing such pzrticulars 
s hay be prescribed. 

12, (1) The accounts of every private educational Annual audit 
institution shall be audited at the end of every academic Of accounts. 
year by a chartered accountant in practice within tbc 
meaning of the Clmrtered Accotzntant s Act, 1949 (Central 
Act XXXVIIT of 1949). 

The manager six after the 'a . . 

bmit to the competent autho- ' . . 
rtered accountant on the audit + *  

L - . . 
ts under sub-section (1). , .  

ional instituticn and no Closure of 
instiiur icn shall be closed pdvate 

ving been given to the corn- educat~onal 
ut satisfyiag the competent i*stitution- 

arrangement s have been made 
of 'the instruciion of the stu- 

of the private educational institution or the class, 
case may be, for the period of study for which 
dents have been admitted or for the rcfund of the 

e under sub-section (1) shall 
ribtd and different periods of 
for different classes of private 

h ,  
(3) No notice under sub-senion (1) shall be with- 

drawn witl~out the consent of the cornpent authority. 
)I ' 
/. , 

9 14. (1) Any private educational institufion 'may be Iespection. 

@ ti.:idspected by the competent authority whenever it .eon- 
& ":*:tsid&& necessary. . .. A *  , .  . . . .  - 
g ,:..*- * > t 
L.' . b, ;.Q! . 
8. (2) The competentk authority may direct the manager 
$" . S  . " to rectify the defects, if any, found during the course 

of the inspection, within such time as the competent 
iuthoritymayhintSsbehalf. 

k; 
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Directions of 
the competent 
authority. 

IS. Without pejudice to the provisions of section 14, 
the compeknt authority may, from time to time, issue 
such directions regarding the management of .a private 
educational institution as it may think fit grid it shall 
be the duty of the manager of such private educational 
institution to carry out such directions withi& sued time 
as may be fi:ued by tbe competent :zu;hoiity in this behalf. 

Private 16. Every private ~~!lrfi?~ici?al institution shall, within 
such time or within such extended time as diay be fixed 

institutions to 
furnish by the competent authority in this behalf, hrnish to the 
returns, etc., cornpeten t' authority such returns, statistics and other 
and information as the competent authority may,) from t h o  
information to t im, require. 

CHAPTER IV. 
MISCBLLANBOUS. 

.% ppcals. 17. (1) Any manager aggrieved by any decision of 
the competent authority under any of the provisions of 
this Act may, within two months from the date of the 
receipt of the decision by him, prefer an appeal against 
such decision to such authority as may bc prescribed : 

Provided that the appellate authority* May, in it$ 
discretion, allo-v further t i p  not excceding one molitli for 
preferring any scch appeal, if it is satisfied that the 
appellant hnd sufficient cause for not prefilrrinp the 
appeal in time. 
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- - -  

N* Act 231 Private Edgcational Institutions (Re# 

r sub-section (I), the 
g the appellant an 
ions, dispose of the 

I 
$ 

pending the exer- 
, pass such interlo- 

18. (1) If any person contravenes or attempts to con- 
travene or abets thc contravention of any of thc pxo- 
visions of this Act or any rule made thereunder, he shall 
be punishable wit 11 fine which may extend to one thousand 
rupees and in the cast. of a continuing contrdrc~tion 
with an additional fine which may extend to one hundred 
rupees for every day during whiclz su cl-r col~travcnr ion 
~ontinucs after conviction for the first such con;ravcntion. 

(2) If any person wilfully obstructs any person, 
or authorii y from cnt ering any priva~e cduca.tiona1 

institution in the exercise of any power conferred on him 
or it by or undcr this Act, he shall be punishable with 

xttnd to onr month 
oz~c ~hc~usand supces 

19. (1) If the person commitling an ofic-ncr undcr this 
ell as ( vc ry persc n 

the ccmpsny fcr  he 
t; of ihe ccinmissicn 

guilty cf f he off( nee 
ins? and punished 

Penalties 

Off e1icCs 
cornpal.] i 

by 
es. 
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590 " PrZvbte Wucationul instit!~tions (Regulation) 11966: T. N.Act 23 

Provided that-nothing contaimd in this sub-section 
shall render any such person liable to any p~nishment 
if he proves that. the: offence was committed ,without his 
knowledge or thzt he exercised a ll due diligence to pre- 
vent the con~ffiission of such offence. 

(2) Notwithstanding anyt hiiig coniaincd in so b-section 
(1) where an off5nce under this Act has bcen committed 
by. a company and it is proved that the offence has 
been committed with the consent or coilnivance of, or is 
attributable to any neglect on the part of, any director, 
manager, secretary or othcr cfficer of  the company, such 
director, manager, secretary or other officcr shall also 
be deemed to be guilty of that offence and shall be liable 
to be proceeded against and punished accordingly. 

I 1  
h .  ' 

Exphnation.--For the purposes of this section,- 

(a) "compr ny" means any body corporate, and ' 

includes a firm or other association of individuals ; and 

(b) "director" in relation to a firm, means a partner 
in the firm. 

Cognizance of 20. No court shall take cognizance of ally offence 
ofte9ccs. punishable under this Act except on a report in writing 

of the facts constituting such offence made by an officer 
authorised by the Government in this behalf. 

Jurisdiction of 21, Nd court infci ior to that of a *presidency magis- 
crhnjnal courts. trace or m.igistrate of the first class shall try any 

offence ponisl~ehle under this Act. 

. - * Amrding to clruse:. (a) and (c) of sub-section (3) of &tion 3 
of the Code of Criminal Pr~l~-:-.'. *O73 (Central Act 2 Of 1974), 
any referenre 1 0  ;t Magis:rate ~f 1 c first cl'ns shall be WIlSirUeg (9 2s a refcrcnc- -o  .I Ju ;!cia1 M a $  traaa of the first class and any 
referen& iu a Pris:dency Magistrate shall be construed as a 
reierence to ti :,letropolltan Macikrate with effect on and from 
:-+1974. 
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. 
- - - 

and-ing anything contained in this Act, power ta - 
may, subject to such conditions as they exempt. ' 

fit, by notification, extempt any priwte educational I 

tion or class of private educational institutions 

authority and every officer riury authorised Competent 
authority etg.; ed on it or him by or under to 

be a public servant within 
f the Indian Penal Code 

(2) No such order or decision shall be liable to be 
stioned in any court of law. 

(1) No suit or other proceeding shall lie against Indemnity. 
rnme~lt for any act done or purporting to be s s ,  E . 

this Act or any rule made thereunder. L I. 

No suit, prosecution or other proceeding shall 
t any authority or officer or servant of the 

for any act done or- purporting to be done 
ct or any rule made thereunder without the * - 6 i  

s sanction of the Government. 

ns imposed by or under this Act. 
1 ,  

' * I. 
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: &$. . @&te ~t$iccarionai hu/itu~ior!s (Rrg~rlution) 11 966 : T. N. Act ,23 

Power,to make 27. (1) The Gove~mrnent Jnay make rules to carry out 

the purposes of this ' k t .  rules. 

(2) In pa.iti~ular and without prejudice to the gzenerality 
of the foregoins powcr, such rules may provide for all o s 
any of the following matters, nsmcly : -- 

(a) the t j r m  in wilicll the npp1icatit)o rbf&rod .to 
in sub-section (1) of section 4 shall be madc and the parti- 

I culars which such application shall colltain ; 

~ I 

(6) the mallner in which accounts shall be kept 
under section 1 1 and the particulars which such aecoynts 
shall contain ; 

(c) the manner of conveying decisions of t h ~  
competent authority to the nunager ; and I 

(&I) any orher matter which has to be, or may be, 
prescribed. 

Powor to 28, If any difficulty arises in giving effect to the provisions 
remove difficul- of this Act,the Government may, as occasion may require, 
ties. by order, do anything which appears to t h m  to be 

necessary for the purpose of removing the difficulty. 

~~t to  override 29. The pro-&ions df this Act shall have effect not- 
other ennct- withstanding anything inccnsistent therewith contained in 
ment s. any enactment other than this Act 0: in any instrument 

having effect by virtue of any enactment other than this 
Act. 

Publiation pf . 30. (1) All rales made under this Act shall be published 
rules, cornmesa- in the *Fort St. George Gazette a d ,  unless they are 
cement of rulesexpressed to come into force on a particular day, shall 
and notifica- 

come into force on the day  on which they are so published. tions and pla- 
cing of rules, J!'I 
notifications (2) All notifications iss& unde~ this Act shall, unless 
and orders On they are expressed to come into force on a particular b y ,  the table of tbe 
&a@Ja*greTe. mme into f t - re  on the day on which they a s  publiihid. 

--- ' < - - - - -  
Now tht: T~rinil IVudli .Government Gazette, ~ , .  

*. 5 - .  

.a 
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& -  Ad- 23 ] - Pri~iite- Educc~tion.~~~ fmfitutions (Re 
:: ',t;r . . 

. . 
1 ! ,: ., 2 *\ti?* I-. .' I 

rule &de and notifica 
, I . .  i , .  

n ' 'ikued under 
on .2%shall; as 
be slag,t$ on 

3..1 .. 
and,& before 

.placed or the 
9% modification 

both Houses 
should not be 
:der shall there- 
@rn or be of no 
that any such 
lut ~reiudice to - -  - -  

i& of anything previously done under ihat rule, 

mi- ' 3 . .  , . 7;t- '*',; . . . .  . . .  " " " ' ~ .. . . .  
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